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IN THE NATIOANAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO.94/2023 (WZ)

Mr.Ramdas Baban Gaikwad & Anr. ~ ----- Applicant
Vs

The Maharashtra Pollution Control Board ~— ----- Respondent

& Others

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NO.2&3

I, Amol Ramesh Thorat, Age - 37 years, Occu. Service,
working as District Mining Officer, Collector Office, District
Satara, Respondent No.3 do hereby state on solemn affirmation as

under:
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1. 1 say that, I am filing this reply and I have perused the
relevant record maintained by my office with reference to the
subject matter of the case and on the basis of the said record, I am
filing this Affidavit-in-Reply in the said Original Application. I
am filing this Affidavit for the purpose of opposing the
contentions of the applicant. I say that the contentions, which are
not specifically denied by me in this Affidavit-in-reply, should
not be construed as an admission on my part. I crave leave of this
Hon'ble Court to file additional affidavit, if so required.

2. 1say that, Mr.Aniket Tamhane, residing at Chikali, Nigadi,
Pune had submitted complaint in respect of illegal mining and
stone crushing activities taking place at Gat No. 1297 of Village -
Digewadi, Taluka - Patan, Dist.- Satara by M/s.Anuni
Infrastructure by its proprietor Mr.Ranjeet Patil to the office of
District Collector, Satara on 15.05.2023 which was received by
Mining branch on 19.05.2023. The complaint has forwarded to
Maharashtra Pollution Control Board, Satara and Tahsildar Patan
by letter No.Kr.Khanpatta/SR/153/22 dated 06/07/2023 to enquire

as per the complaint and convey to us and complainant about the

enquiry.

3. I say that, Respondent No.5, M/s.Anuni Infrastructure by
its proprietor Mr.Ranjeet Patil, residing at Rukmini Nagar, Karad
had submitted application for grant of Mining Lease for mining of
minor minerals from Gat. No.1297 admeasuring 2.50 Ha. area at
Village - Digewadi, Taluka - Patan, Dist.- Satara to District
Collector, Satara on 29.06.2017.
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4. 1 say that, as per the rules of Maharashtra Minor Mineral
Extraction (Development and Regulation) Rules, 2013, the
application was forwarded by Mining branch, Satara to different
departments for their No Objection Certificate/ Consent or
Report. After receiving No Objection Certificate/Consent or
Report from concerning Government departments and after
getting Environmental Clearance, this office had granted the
mining lease for mining of minor minerals from Gat. No.1297
admeasuring 1.00 Ha. area at Village -Digewadi, Taluka - Patan,
Dist.- Satara to Respondent No.5 i.e. M/s.Anuni Infrastructure by
its  proprietor Mr. Ranjeet Patil through  order
No.Kr.Mah/3/Gou.Kha./SR/Patan/01/19 dated 08.01.2019. The
copy of mining lease grant order is attached herewith as
Annexure No.1. The mining lease was granted for a period from
08.01.2019 to 17.07.2022.

5. I say and submit that, Respondent No.5 had submitted
application for renewal of Mining Lease to the office of
Respondent No.2 on 13.05.2022. As per Government letter dated
05.05.2021, renewal application of M/s.Anuni Infrastructure
along with relevant document has forwarded to Revenue
Department, Mantralaya Mumbai for seeking their approval for
renewal of mining lease.The Government has given approval for
renewal of mining lease and Mining Lease renewal is in process
at the office of Respondent No.3

6. I say that, as per the provisions of Maharashtra Minor
Mineral Extraction (Development and Regulation) Rules, 2013,
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temporary permission was granted for excavation and
transportation of minor minerals to Respondent No.5 from Gat.
No.1297, Village -Digewadi, Taluka - Patan, Dist.- Satara for
carrying out stone mining activities for National Highway 166E
from Helwak to Karad in State of Maharashtra.

7. 1 say that, Respondent No.2 had granted the mining lease
for mining of minor minerals from Gat. No.1297 admeasuring
1.00 Ha. area at Village -Digewadi, Taluka - Patan, Dist.- Satara
to Respondent No.5 through order No.Kr.Mah/3/Gou.Kha./
SR/Patan/01/19, dated 08.01.2019 for a period from 08.01.2019
to 17.07.2022. As per the approved mining plan permission was
granted to excavate 59,000 brass minor minerals from said

mining lease.

8. I say that, the excavation carried out by Respondent No.5
from gat no. Gat. No.1297 of Village -Digewadi, Taluka - Patan,
Dist. - Satara is measured with help of Electronic Total Station
Machine on 24.09.2023. As per the report, the total quantity of
minor mineral mined by Respondent No.5 is 63,033 brass. The
copy of measurement map is attached as Annexure No.2 &

Annexure No.3. Out of total quantity of minor mineral mined by

Respondent No.5 from the mining lease area is 25,348 brass and
quantity of minor mineral mined through temporary permit is
37,685 brass. As per the approved mining plan and as mentioned
in mining lease grant order, the quantity allowed to mine from
mining lease area was 59,000 brass and quantity mined by
Respondent No.5 from mining lease area is 25,084 brass.
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9. [ say that, the total royalty paid by Respondent No.5 in
mining lease area and temporary permit is 84,000 brass. The
lessee has paid 20,967 brass excess royalty to the Government.
Considering the above mentioned facts and circumstances the
excavation carried out by Respondent No. 5 from Gat. No.1297,
admeasuring 1.00 Ha. Area at Village -Digewadi, Taluka - Patan,
Dist. - Satara is by taking prior permission and by paying Royalty
to the Government. Therefore the grounds put forth by the
petitioner are vague, baseless, have no legal point &
consideration. Hence the Respondent No.3 humbly prays Hon'ble
court that the application of Petitioner may kindly be dismissed.

Place: SATARA
Date: 13" day of October 2023
Deponent on behalf of
Respondent No.2 and 3
Peok
(Amol Ramesh Thorat)
District Mining Officer

Collector Office, Satara
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Verification

I, Amol Ramesh Thorat, Age - 37 years, Occu.
Service, working as District Mining Officer, Collector Office,
District Satara, on behalf of Respondent No.2 & 3, do hereby
state on solemn affirmation, that whatever stated herein above is
true to the best of my knowledge and based upon the information

derived from the official records available to me.
Solemnly affirmed at Satara

On this 13™ day of October 2023 t

(Amol Ramesh Thorat)
District Mining Officer
Collector Office, Satara

.
13/ 18] 2023

s,

NOTARIAL NOTARIAL NOTARIAL NOTARIAL NOTARIAL
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Annexure No. - 1

Read :- 1.The application dated 29.06.2017 of M/s. Anuni Infrastructure by its proprietor
Shri.Ranjeet Tukaram Patil, residing at Anusaya Survey No.78, Rukmininagar,
Karad-Wakhan Road, Karad, Taluka-Karad, District Satara for grant of Mining
Lease at Village Digewadi, Taluka - Patan, District — Satara..

. Mumbai Minor Mineral Extraction Rules 1955

. Maharashtra Land Revenue Code 1966

. The Mines and Minerals (Development & Regulation) Act 1957

. Maharashtra Minor Mineral Extraction (Development & Regulation) Rules 2013

. The approved note of this office dated on 02/12/2017

AN s LN

Kra.Mah/3/Gou.Kha./SR/Patan/01/19
District Collector Office, Satara
Date — 08/01/2019.

Subject :- Regarding Grant of Mining Lease
Regarding Grant of Mining Lease to M/s. Anuni Infrastructure by its proprietor

Shri.Ranjeet Tukaram Patil, residing at Anusaya Survey No.78, Rukmininagar,
Karad-Wakhan Road, Karad, Taluka-Karad, District Satara at Gat No.1297, Village -
Digewadi, Taluka - Patan, District - Satara for an area of 1.00 Ha.

(Period from Dt.08/01/2019 upto Dt.17/07/2022)

Order

As per Rules and Regulations of the Maharashtra Minor Mineral Extraction
(Development & Regulation) Rules 2013, Mumbai Minor Mineral Extraction Rules 1955 and
Maharashtra Land Revenue Code 1966, the approval for grant of mining lease was given to M/s.
Anuni Infrastructure by its proprietor Shri.Ranjeet Tukaram Patil, residing at Anusaya Survey
No.78, Rukmininagar, Karad-Wakhan Road, Karad, Taluka-Karad, District Satara at Gat
No.1297, Village - Digewadi, Taluka - Patan, District - Satara for an area of 1.00 Ha. as per the
attached map. As per the lease grant order and taking into account the previous possession of
land, Sub Divisional Officer Patan, Patan Subdivision first make measurement from Taluka Land
Superintendent Land Records Patan or a recognized institution in front of his representatives
Naib Tahsildar or Circle Officer. On the basis of the above measurement map, mining plan,
panchnama and reports of circle officer, royalty paid for the excavation from the area occupied
by the mining lease holder, the difference of royalty paid by the mining lease holder after the
measurement, Sub Divisional Officer Patan, Patan Subdivision shall strictly and accurately
record the entire proceedings (Total Excavation proved by measurement and paid royalty,
royalty to be paid as per mining plan and royalty paid before and after measurement, total



94

measurement evidenced in the calculation) by passing an order that there is no arrears due from

the mining lease holder in respect of the mining lease/permit issued till date and a copy thereof to

the Collectorate should be sent. Similarly, if it is found in the measurement map that mining has

been carried out by the mining lease holder outside the previously approved mining lease area, a

separate penalty order should be passed for the above such area. Also, if it appears as per the

measurement map that mining has not been carried out outside the sanctioned area of the
previous sanctioned mining lease, it should be clearly mentioned in the above mentioned order.

All these proceedings should be done with personal attention by the Sub Divisional Officer. The

Sub-Divisional Officer will be personally held responsible if any fault is found in this regard.

Only after all these proceedings, Sub-Divisional Officer Patan, Sub-division Patan should take

the further steps of giving possession along with the boundaries/marks as well as quadruple

boundaries in front of the representatives of the mining lease holder of the approved area in the
mining lease and mention it in the occupation/panchnama and submit the order and the report
along with the occupation to this office.

Accordingly, the Mining Lease is granted at Gat No.1297, Village - Digewadi, Taluka

- Patan, District - Satara for an area of 1.00 Ha. to M/s. Anuni Infrastructure by its proprietor

Shri.Ranjeet Tukaram Patil, residing at Anusaya Survey No.78, Rukmininagar, Karad-Wakhan

Road, Karad, Taluka-Karad, District Satara for a period from Dt.08/01/2019 to Dt. 17/07/2022 as

per the terms and conditions given below mainly with the following condition no.41 of this

order.

1. The Mining Plan of the area is approved by Joint Director, Mines & Geology dated
18/09/2017, over an area of 4.00 Ha. for excavation of 2,95,000 brass quantity of minor
minerals; however, the Environmental clearance is granted for 1.00 Ha area. As per the
approved mining plan the quantity available for excavation is 2,80,000 brass out of which
only 59,000 brass quantity can be extracted from 1.00 Ha area in four years up to lease
period i.e Dt.17/07/2022. The lessee should take the measurement in front Sub Divisional
Officer/Tahsildar or his representatives Within 15 days after the expiry of each year of lease
period. The Sub-Divisional Officer/Tehsildar should check whether mining has been carried
out by the mining lease holder as per the approved mining plan or not; if the excavation is
more than the paid royalty brass then additional royalty should be taken from lessee and pass
an order regarding the quantity excavated by lessee. The mining lease may be canceled at any
time if the mining lease holder does not do so.

2. The lessee shall pay royalty at the rate specified in Schedule 1 of these rules on the minor
minerals dispatched from the area granted for the mining lease. (However such rates shall be
liable to be revised once in every three years.).

3. The lessee shall pay dead rent annually at such rate as may be fixed by the District Collector
within the limits specified in Schedule (two) of the Rules. And if more than one mineral has
been permitted to be excavated in the same area under the mining lease, the Collector shall
fix a separate dead-rent in respect of each mineral. But in the case of every minor mineral the
lessee shall be entitled to pay the dead-rent or royalty whichever is higher but not both.
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(However, the dead rent shall not be payable for the first three months after the date of
execution of the mining lease.)

4. The lessee shall pay the surface rent and cess equal to non-agriculture assessment for the area
for which mining lease permission has been granted to him at the rate calculated by Collector
or the rate given in the lease agreement which will be not more than the land rent and cess
applicable thereon.

5. Unless permitted by the competent authority on reasonable grounds, the lessee shall
commence mining operations within three months from the date of execution of the mining
lease and shall thereafter continue the mining operations with proper and skillful workman
so as to ensure the safety of labourers, conservation of minerals etc. The lessee shall carefully
store the waste material by removing the casing, arrange for proper drainage and prevent
damage by removing all valuable secondary minerals from the mine.

Explanation:- For the purposes of this clause, mining shall include the construction of
machinery, tramways or roads connected with mining.

6. Before lessee commences quarry operation, the lessee shall, in consultation with the
Competent Officer and at his own expense, demarcate the leased area through the Deputy
Superintendent of Land Records and erect and maintain in good condition prominent
boundary marks and pillars, necessary to indicate the area leased to him and shall at all time
maintain and keep such boundary marks and pillars in good conditions.

7. The lessee shall take adequate steps to ensure that,-

(a) Height and width of benches in opencast quarries are properly maintained to facilitate
easy removal of mineral and the muck.

(b) The working faces are always kept clean; and

(¢) The minor mineral extracted from the mine shall be sorted into stacks of suitable size and

numbered each stack.
8. If any mineral other than that specified therein is found in the area under the mining

lease, the lessee shall inform the competent authority and the Director, Geology and
Mines and shall not remove or dispose of such mineral without obtaining a mining lease
for the same. If the lessee fails to apply for such lease within three months from the date
of the discovery of mineral, the Competent Officer may grant a lease in respect of such
minor mineral to any other person.

9. The lessee shall arrange for a proper sanitation of the area leased to him.

10. The lessee shall abide by all such reasonable instructions or direction as may from time to
time be issued by the Government or the Director, regarding the conservation and
development of minor minerals.

11. The lessee shall abide by the provision of any law in force relating to the working of
mines and matters affecting safety, health and convenience of his employees, of the
public visiting the site and shall respect all existing rights of way, water and other
easements vesting in any other person.

12. The lessee shall not carry on or allow to be carried out any quarry operations at any point
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within a distance of fifty meters, if no blasting is involved, and two hundred meters, if
blasting is involved,-

(a) from the boundary of any railway line, unless a written permission of the railway
authority concerned is obtained in that behalf;

(b) from the boundary of any reservoir, canal, road, river, nallah, irrigation works or
public works or buildings, unless a written permission of concerned authority of the
Government is obtained in that behalf.

In granting any such permission, the Government may impose such conditions on advice
of railway authority or any concerned authority and the lessee shall abide by such
conditions.

12 —A) The lessee shall keep the metal plate or place a weight of twelve or more sand bags on

13.

14.

15.

the blasting hole and take precaution as prescribed below:
1.) The area 200 meters from the periphery of blasting location shall be demarcated
by flag and prior intimation shall be given to people.
2.) The lessee shall insure that the people are away from the blasting site.
3.) The lessee shall insure that nobody shall go close to blasting site.
4.) The lessee shall insure that nobody will go towards blasting site after blasting.
5.) The competent authority shall be free to visit any blast site to ascertain whether
adequate precautions have been taken to protect the public from danger.
The lessee shall keep correct and true accounts of expenses incurred by him on quarry

operations and also the accounts showing the quantity and other particulars of all minor
minerals obtained, the names of the purchasers , the receipts for money received, and the
number of employees present in the quarry and complete plans of the quarry and shall
furnish to the Competent Officer, and the Director such information, reports and returns
as any of them may require, from time to time.

The lessee shall allow any officer authorized by the Government or the competent
authority or the Director Geology and Mines to enter the building at any place within his
mining lease for the purpose of inspection of the premises or to inspect any of his
accounts and maps and records and shall make available to such officer. Such officer
shall give such reasonable directions as he may deem necessary to prevent the extraction
of mineral which would result in loss of mineral, and it shall be the duty of the lessee, his
agents or managers, to carry out such directions within such period as may be specified
by such officer. If the lessee by his agent or manager defaults in complying with such
directions within the specified period, the competent authority may terminate the lease or
impose a fine not exceeding twice the annual dead rent.

Where the strengthening or supporting of any part of quarry is necessary for the safety of
any railway, reservoir, canal, road or any other public work or structure, the lessee shall
cause it to be done to the satisfaction of the concerned railway authority where the safety
of the railway is involved and to the satisfaction of any officer, authorised by Competent
Officer for this purpose.
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If the lessee fails to undertake quarry operations within a period of one hundred eighty
days after the date of execution of the lease, the lease shall be treated, as expired.

The lessee or his transferee or assignee, if does not allow the entry or inspection as per
Rule 13, the competent authority may cancel the lease and forfeit the guarantee amount
fully ore partially.

The lessee shall report all accidents immediately to the District Magistrate, the
Superintendent of Police and the Competent Officer, or in case the severity of accident
so warrants, the concerned Director of Mines of Safety of Government of India.

In case of breach or breaches by the lessee or his transferee or assignee, of any of the
conditions specified under Chapter (One) (Two) (Three) (Four) (Five) (Six) (Seven)
(Eight) (Nine) (Ten) (Eleven) (Twelve) (Fourteen) Or (Twenty), the Competent Officer
shall give notice in writing, to the lessee or his transferee assignee asking him to remedy
breach or breaches in full, within thirty days from the date of the notice and if the breach
or breaches is or are not remedied fully within such period, the Competent Officer on
expiry of this notice period and by an order in writing impose penalty not exceeding an
amount equal to twice the rate of dead rent applicable to be paid within a period of eight
days from the date of issue of such order.

The Government shall be immune from the lessee’s claims for the damages on account of
any land having been included in this lease which may subsequently be discovered not to
have been available for the lease.

The lessee or his transferee or assignee shall not erect any building in contravention of
the provisions of any law, order or instructions in force relating to the erection of the
buildings or incontraventions of any orders issued by any officers or authority competent
to issue such orders under any such laws, orders or instructions within whose jurisdiction
the leased area is situated.

The Government shall at all times have the right of pre-emption of the minor minerals
carried out from the land in respect of which the lease has been granted : Provided that,
the fair market price prevailing at the time of pre-emption shall be paid to the lessee for
all such minor minerals.

The right of the State Government or the Central Government to construct any road,
railway canal or telephone line in or on the land granted by the mining lease shall be
reserved. But before exercising such right, the lessee shall be given a notice of not less
than sixty days and the area utilized for any of the aforesaid purpose shall be excluded
from the area of the mining leases used by the Government for the aforesaid use.

The lessee shall execute the mining lease within three months from the date of lease grant
order. The lessee shall, in consultation with the Competent Officer and at his own
expense, demarcate the leased area through the Deputy Superintendent of Land Records
and submit the plan of demarcation; if fails to execute mining lease in stipulated time
period, the lease shall be treated as expired.
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25. The mining shall be done step wise. The width of bench shall be kept less than 20 feet
and height of the bench not more than 20 feet. The use of Explosive for mining of stone
should be done by prior permission from competent authority.

26. If found, use of Explosive without prior permission from competent authority; the legal
action will be initiated.

27. The lessee shall keep the day wise record of mineral transported or utilized by him in
given format, in the register given by Collector office.

28. The lessee shall pay royalty and other applicable taxes on the mineral transported or sold
by him in the month before 5 days of next month in the Collector office as per the rate
published by Government or competent authority time to time.

29. The lessee shall submit report such as Monthly, Quarterly, Six Monthly and Annual to
the Director, Mines & Geology, Nagpur, Collector Satara and Tahsildar time to time in
formats given below.

(a) Monthly Returns (before the 5th day of next month)
1. Name of the Lessee and Address

2. Lease Grant Order Date ---===meememav
3. Address of Mining Lease--------------- Village
Gat No. Area
4. Date of Lease Execution From To
Period Years
Sl. | Month | Previous month | Report Month | Report Month | Month end Royalty Paid
No. Balance in Production in | Sale in Brass/ balance in | Details Challan
Brass/ Tonnes | Brass/ Tonnes Tonnes Brass/ Tonnes and Date
1 2 3 4 5 6 7
Signature of Lessee & Date

(b) Six monthly return (for the end of Sep. month/March end)

1. Name of the Lessee and Address

2. Lease Grant Order Date ~----=nmamnmmam-
3. Address of Mining Lease--------------- Village

Gat No. Area
4. Date of Lease Execution From To

(c) Annual Report ( for period April to March of respective year)

1. Name of the Lessee and Address
2. Lease Grant Order

3. Address of Mining Lease---------------

Gat No.
. Date of Lease Execution From

Area

To

. Mineral such as — Stone, Murrum, Soil (For all information shall be furnished)

. Balance at the beginning of the year

. Total sale during the year.

------- Brass/ M.

.......... Brass/ M. Tones.

Tones.

Sales price of mineral produced during the reporting year ~--------- Brass/ M. Tones.

4
5
6
7. Production during the year ---------- Brass/ M. Tones.
8
9.
1

0. Rate of the Royalty:-
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11. Royalty paid in the year :-

12. Surface rent paid Rs. ---~~-~---~----- vide Challan No. Date
13. N.A rent paid Rs. ----------=----- vide Challan No. Date
14. Maximum depth of the mine :-

15. Average labor rate and labor employed during the year:-

S1. No. | Laborer Number wages rate/day
1. Male

2. Female

3. Children’s (Above 18 years)

Signature of lessee and Date
16. The lessee shall keep daily progress report register in below format approved by
Collector office at mining site

SL
No.

Details of Inspecting Officer Date of Inspection Remarks of  the
Inspecting Officer

2 3 4

30.

31.

32.

33.
34.

35.

36.

37.

17. The lessee shall issue along with every dispatch of mineral outside the lease hold
area for any mode of transport a Transit pass given by Collector office. Transport
without valid Transit pass will be liable to punish as per Mines & Minerals
(Development & Regulation) Act 1957 and Rule 48(7) of Maharashtra Land
Revenue Code 1966.

The lessee shall report all accidents immediately to the District Magistrate, the

Superintendent of Police and the Competent Officer, or in case the severity of accident so
warrants,the concerned Director of Mines of Safety of Government of India.

The lessee shall act as per the Atomic Energy Act 1952, if any atomic mineral as per Rule 2
found in the mining lease area.

The lessee shall insure that, there should not be any damage or barrier to the adjoining
property of people.

The lessee shall carry out mining as per mines safety rules.

The lessee shall issue along with every dispatch of mineral outside the lease hold area forany
mode of transport a Transit pass mentioning Date, Time and quantity of mineral etc.
Transport without valid Transit pass will be treated as illegal and will be punishable as per
the rules.

The lessee shall strictly follow the Rules of Mumbai Minor Mineral Extraction Rules 1955;
Maharashtra Land Revenue Code 1966 and Maharashtra Minor Mineral Extraction
(Development & Regulation) Rules 2013.

The lessee shall abide by the Rules, terms and conditions imposed in regards to minor
minerals by state government and Collector Satara time to time.

According to the clarification given by Sub Regional Officer M.P.C.B. Satara, the deadline
for the consent letter of the crusher is dated 25/08/1999 by the applicant till the construction
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of the plant is completed and the production is started. It will be mandatory to submit consent
letter to this office for restarting the crusher before starting the crusher. =

38. The lessee shall strictly follow the terms and conditions of EIA notification 2006 published
by Ministry of Environment, Forest & Climate Change, Government of India.

39. The lessee shall be responsible to minor minerals excavated from the mining lease allotted to
him.

40. The lessee shall carry out plantation on the extent of area given under mining lease.

41. The validity of lease is up to Dt.17/07/2022, if the lessee gets the approval from Environment
Department for excavation of minerals in more area before the expiry of lease period then
revised lease grant order will be issued for mining of remaining 2,21,000 brass quantity of
minor minerals. In the meantime, if lessee submits modified mining plan and Environmental
Clearance then revised mining lease grant order will be issued.

42. For the lease area the validity of either mining plan or Environmental Clearances expiring on
Dt.18/07/2022, hence validity of mining lease is up to Dt.17/07/2022. _

In case of breach or breaches by the lessee or his transferee or assignee, of any of the
conditions specified above, the mining lease will be cancelled or penalty will be impose on
lessee and recovery of the penalty amount will be done as per provisions of Maharashtra Land
Revenue Codel1966 and Maharashtra Minor Mineral Extraction (Development & Regulation)
Rules 2013.

In case of violation of any of the above terms and conditions, the mining lease will be
cancelled and and the government will not be responsible for the loss caused to the lessee.

-Sd-
Additional Collector Satara

TO - M/s. Anuni Infrastructure by its proprietor Shri.Ranjeet Tukaram Patil, residing at Anusaya
Survey No.78, Rukmininagar, Karad-Wakhan Road, Karad, Taluka-Karad, District Satara
For compliance as above.
Copy to
1. Sub Divisional Officer, Patan Sub division Patan for information and necessary action
2. Tahsildar Patan
a. The possession of lease area shall be given to lessee after lease execution and report to
be submitted to Collector office
b. Shall check whether lessee strictly follows the terms and conditions of mining lease
c. Shall inspect the mining site and check the record maintained by lessee and mining is
carried out as per the rules and regulations and also check the lessee has paid all the
government dues once in a year.
3. Deputy Superintendent of Land Records, Patan
The lessee shall pay the measurement fee as per condition 5 and submit the
measurement plan for lease agreement to this office.
4. Talathi Digewadi, Taluka Patan, District — Satara for information and necessary action

-Sd-
For, Additional Collector Satara
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